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nues available to the panchayats anad
they are progressively being increased
by the State Governments as and
when they are able to do it.
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Shri B. S. Murthy: I shall read the
figures for some States: Andhra

Pradesh, 25 paise; Assam 15 paise.
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Shri B. S. Murthy: It all depends
on how the State Governments give
the decision.

Shri Kapur Singh: Is it true that
the Khanna Study Team, a few days
ago, have submitted a report to the
Government indicating the undesira-
bility of placing public funds at the
disposal of panchayats and, if so, may
I know whether Government will de-
cide the matter of the collection of
land revenue in this context?

Shri B. S. Murthy: May I request
him to repeat it?

Mr. Speaker: Whether the Khanna
Committee. ... ..

Shri Kapur Singh: It was a Study
Team of Auditors. Only three or
four days ago they submitted their
report.

Mr. Speaker: Whether that Com-
mittee has recommended that large
funds should not be placed at the dis-
posal of, or in the hands of pancha-
yats, and whether a decision will be
taken in that context.
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The Minister of Community Deve-
lopment and Co-operation (Shri S, K.
Dey): That report has just been re-
ceived and it is still under examina-
tion.
_ Shri Kapur Singh: Would they take
the recommendations of that Com-
mittee into consideration while they
finalise this matter?

Mr. Speaker: Order, order.
mati Jamunadevi.
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Shri S. K. Dey: That is the only
reason why the Central Government
is not placing any emphasis for the
time being, about the collection of
land revenue. The panchayats will be
encouraged to do so when we have
been able to provide a full-time work-
er to serve the panchayats as Secre-
tary.

Shri-

Election to Panchayati Raj Institutions

+
(Shri Sarjoo Pandey:
| Shri Rameshwar Tantia:
*153. { Dr. L. M. Singhvi:

| Shri P. L. Barupal:
|_ Shri Samnani:

Will the Minister of Community
Development and Cooperation bLe
pleased to state:

(a) whether Government have re-
ceived the Report of the Committee
appointed under the Chairmanship of
Shri K. Santhanam to study the
methods of election to the Panchayati
Raj bodies;
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(b) if so, its main recommendations;
and

(c) the decisions taken thereon by
Government?

The Parliamentary Secretary (o
the Minister of Community Develop-
ment and Cooperation (Shri Shinde):
(a): Yes, Sir.

(b) The Report of the Committee
on Panchayati Raj Elections, 1965, has
already been laid on the Table of the
House on 1st April, 1965. A state-
ment indicating its main recommenda-
tions is laid on the Table of the
House. [Placed in Library, see No.
LT-4147/65].

(c) The Report was submitted on
27th March, 1965, and its recommen-
dations are under consideration of the
Government.
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Shri Shinde: I have already said the
report has been recently submitted
and it is being examined by the minis-
try.
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The Deputy Minister in the Mimistry
of Community Development and Co-
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operation (Shri B. S. Murthy): The
recommendations of the Santhanam

Committee are being sent to the State
Governments, because panchayatls aie
governed by Acts passed by State
legislatures. After obtaining their
reactions, the Central Government
will consider what action ought to be
taken. Later on, it is also proposed
that these recommendations may be
placed before the ministers’ confer-

ence, which is going to be held very
soon.
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Shri B. S. Murthy: As I have al-
ready said, these recommendations
are being sent by the Central Gov-
ernment to the State Governments for
obtaining their reactions.

Shri M. R. Krishna: Is it a fact that
the committees which have gone into
the composition of panchayat samitis
have revealed that 70 to 80 per cent
of the membership of these panchayat
samitis are held by the communities
which have a very negligible popula-
tion, while communities which have
a major population are given very
negligible representation on these
samitis?

The Minister of Community Deve-
lopment and Cooperation (Shri 5. K.
Dey): Therefore the committee has
made a very significant recommenda-
tion for inclusion of the representa-
tives of scheduled castes, scheduled
tribes and others.





